MAO 02. RETURN TO INVOICE

In consideration of the payment of an additional premium as specified and shown in the Schedule, it is hereby
declared and agreed that in case of the following events of TOTAL LOSS, CONSTRUCTIVE TOTAL LOSS OR THEFT
OF THE INSURED VEHICLE, despite whatever is mentioned as IDV of the vehicle in the Policy schedule, the
Company will :

A. Pay the Invoice value of the insured vehicle at the time of its registration

B. Pay the Original customs duty, if any, OR the customs duty applicable for the new vehicle- whichever is
less,

C. Pay the Registration charges and Road-Tax applicable for the RTO as per the Motor Policy on which the
claim is lodged

Subject otherwise to the terms exceptions conditions and limitations of this Policy.



